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Ref No Dated

To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : ngt.filing@gmail.com

Sub.- Compliance to the direction issued on 05.08.2019 by Hon'ble
National Green Tribunal in O.A. No. 569/2019 Neeshu Shukla
Vs. State of Uttar Pradesh & another.

Sir.

This has reference to the subject cited above. In compliance to the
direction issued by Hon'ble National Green Tribunal in O.A. No. 569/2019
Neeshu Shukla Vs. State of Uttar Pradesh & another, following actions
have been taken.

1.  Inspection of M/s. Indian Potash Ltd., Sugar Unit Rohan Kalan,
Muzaffarnagar was conducted by UPPCB on 31.08.2019 (Detailed
inspection report attached).

9. In sequence to the inspection carried out departmental reports have
been sought from Chief Medical Officer Muzaffarnagar and Chief
Veterinary Officer, Muzaffarnagar in the matter relating to
occurrence of water borne diseases in human settlement around the
industrial unit and in animals due to discharge of domestic effluent
in roadside drain vide this office letters dated 01.09.2019 (Copy
enclosed). The reports from concerning departments are still
awaited.
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Directions have been issued to M/s. Indian Potash Ltd., Sugar Unit
Rohan Kalan. Muzaffarnagar vide communique number 877/0A-
569/Nishu Shukla/MZR/2019 dated 01.09.2019 for submission of
action plan to State Board regarding provision of S.T.P. for complete
treatment of total domestic effluent in terms of hydraulic volume
parameters as well as quality parameters (Copy enclosed).
Recommendation for imposing Environmental Compensation of Rs.
300 Lac on M/s. Indian Potash Ltd., Sugar Unit Rohan Kalan,
Muzaffarnagar for violation of making S.T.P provisions has been
made to U.P.P.C.B. Head Office vide letter dated 09.09.2019 (Copy
enclosed). '

The above action taken report in the aforesaid matter is being

forwarded for perusal.

Enel. : As above.
Yours faithfully
(Vive { Rov)
Regional Officer
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi
for perusal and necessary action.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
4. Chief Environmental Officer (Cirele-3), 1.P. Pollution Control Board,

Lucknow for information.

/

Regional Officer
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"Allegation in this letter, which has been treated as an application, is
against pollution caused by LP.L. Sugar Mill Rohana, Vill. Behadi, Tehsil Sadar,
District Muzaffarnagar, U.P. by discharging untreated sewage which is a source of
disesases for the inhabitants and the animals in the area in violation of Water

(Prevention and Control of Pollution) Act, 1974.
Let the U.P. State Pollution Control Board (UPPCB) loek into the matter,

take appropriate action in accordance with law and furnish a factual and action
taken report to this Tribunal within one month from the date of receipt of copy of
this order by e-mail at judicial-ngt@gov.in. ....."
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" Allegation in this letter, which has been treated as an application, is
against pollution caused by LP.L, Sugar Mill Rohana, Vill. Behadi, Tehsil Sadar,
District Muzaffarnagar, U.P. by discharging untreated sewage which is a source
of disesases for the inhabitants and the animals in the area in violation of Water
(Prevention and Control of Pollution) Act, 1974,

Let the U.P. State Pollution Control Board (UPPCB) look inte the matter,
take appropriate action in accordance with law and furnish a factual and action
taken report to this Tribunal within one month from the date of receipt of copy of
this order by e-mail at judicinl-ngt@guv.in. S
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